
I !IWMN'. 4. 
( SeeRUla42 ) 

CENTRAL ADMINISTRATI' 	T1UBTJNiL 
WWAHATI BENCH 

97- 	 IZ 
1, tiriginal Applicatl0fl 	 J 

2. Misc ptitiOfl No. 

3 Contempt PetitiOn No. 

4. RevieW AppliCatlofl No. 

"kPP1icant(S).Qf  

Rospondaflts 

Pdvocte for t h e 1kppiicant(S) "  
--f MVfW 

Mvocate for the RespOndent(S).. 

of their 
C 

a 

&dgment delivered in open 
Kept. in aep*rate sheets. 

pplication is dispoed of. 

• 	Vice-chairm*i 

I 

I 

I 

28.44O. 

This application s in forii 
is filed/C. F. f. 	• .j 
dcpostcd v 	.. . 

No ....... .. 	....3. 2c  

Dattd.......... .. 

I 
Dy. Registrat 

le 

- - 
Cer  

1 

< 

7•. . ç4 

(P\ 
7 1 7L-i7  p( 



1~ 
C/ 

CENTRAL ADMNISTRAT1VE TRIBW4AL UWAHATI BENCH. 

(O.A.No.9) OF 	200(. 

DATE OF DECISION: 28.04.2006, 

Shri S.N.Pandey 
APPLICANT(S) 

Mr. Mr.B.Kait,Mr.M.K.Mazumdar 

ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS- 
Union of India anc ors. 

RESPONDENT(S) 

ADVOCATE FOR THE 

	

Mr 3 .L..Sarkar, Ra:way counsel 
	

RESPONDENTS 

HON'BLE MR.K.LSACHIDANANDAN, VICE-CHAIRMAN 

I. 	Whether Reporters at bc 1 papers may be allowed to 
see t 	judgments? 

To be referred to the RQer or not? 

Whether their Lordships wish to see the fair copy of 
the jedgment? 	/LAD 
Whether te judgment is to be Arculated  to the 
other 8en:hes' 	

( 

Judgment delivered by Honbie VChma 



CENfPfiL ADMINISTRATiVE TRIB1ThAL,G1JWAHATJ. BENCH 

Original application No.92 of 2006 

Date of Order This the 28 '  Day of April, 2006. 

HONBLE MR. LV.SACHIDANANDANJ  V10ECHAIRMAN 

Sri Satya Narayan Pandey, 
Son of Late Dcvi Ram Pan dcv 
Senior Clerk(G) 
Under SSE/Eied/.N NRRailway. 	Applicant 

By Advocate Mr. B. KalIta, MrMK.Mazumdar 

Versus- 

The Union of India 
Represented by the General Manager, 
North East Frontier Railway, 
(NRRailway), Maligeon, Guwahati-1 1. 

The General Manager, 
North East Frontier Railwav(N .F.Railway) 
Maligaon, Guwahati. 

The Divisi$nal Persona! Officer, 
Tin su kia Division, N F .Railway 
Tin su kia, 

The Divisional Railway Manager(P) 
N .FR.ailway1  Tinsukia 1  

The Chief Medical Superintendent 
N RRallway, Dibru garb. 	 Respondents. 

By Advocate MrjLSarkar, Railway counsel 

ORDER (OIAL 

K.VSACHIDANANDANJVC: 

The applicant joined in the Establishment of 

LocoforemaniMai-iani as cleaner and he was promoted to the post of 

1st Fireman. He met with an accident on 21.9.96. He has undergone 

treatment. The matter was referred to the Medical Board and the 

Medical Board found him medically unfit in Aye one and thereafter he 

was absorbed in alternative employment in the same category in 



terms of the 'etter dated 23J299. It is observed that the applicant 

made an appeal to the CMS, Dibrugarh N.FRaiIway seeking decision 

for medical re-examination. According to the applicant his case was 

considered and on re-examination he was found fit for c.riginai 

category. On being declared fit - the applicant agaIn made 

representation on 6.6.04 for his absorption in the Running category, 

but the respondents did, not consider the case of the applicant till 

date. Being aggdeved the applicant has filed this application seeking 

the following reliefs 

"That the applicant prays for admitting this 
application call for records and on hearing the 
parties direct the Respondents to consider the 
prayer of the Applicant to absorb him in his 
original category of DA.D 1 "  fireman with all 
consequential benefits and due seniority as 
admissible under the extent Rule" 

2. 	1 have heard MrM.KMazumdar, learned counsel for the 

applicant and DrjL.Srkai- learned Standing counsel for the 

Railways. When the matter came up for hearing the learned counsel 

for the applicant has submitted that he will he satisfied if a direction 

is given to the 4' Respondent to consider and dispose of the said 

representation dated 66.06 and a coniprehensive representation is 

proposed to be filed within two weeks from to-day, in the interest of 

justice I am of the view that it will suffice if this court directs the 

applicant to make a comprehensive representation before the 4 

Respondent, if he so desires, and IF such representaticn is flied by the 

applicant within the time frame the 4" Respondent will dispose of the 

same within three months from the date of receipt of. the said 

representation. 

-J '1 



The O.A. is disposed of accordingly at the admission stage 

itself. In the circumstances there will be no order as to costs. 

(L\&SACHIDANANDAN) 
VICE -CHAIRMAN. 

LM 
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Ler No. 

INDEX/SYNOPSIS 

Sl.No. 	Particulars 	 Date 	Page 

1. The Applicani joined as Loco foreman 	21-07-78 

2, The Applicant wqa promoted to 1st Fireman 	3-10-90 

 The Applicant got injury (hurt on duty) 	21-09-96 

 The Applicant remain in sick list from 22-09-96 to 15-12-97 

5 The Applicant became fit for duty 	16-12-1997 

 The Applicant again remain sick from 11-08-98 to 19-03-99 
4 

 The Applicant was referred to CMS/Dibrugarh 

after treatment he was declared fit vide 

medical certificate No.221 	 . 	19-03-99 

81 After six months the Applicant was declared 

unfit on review 	 22-9-99 

The Applicant was absorbed in alternative 
job as Jr. Clerk 	 11-2-00 

The Applicant was re-examined and declared 

fit for his original duty as 1st fire man 	5-2-03 

The Applicant made application for. his 

absorption in original category but not 

considered hence this original application 

is filed for redressal of his grievance 

Filed by - 

ttJ,i 	7/LD 
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INDEX/SYNOpSIS 

Sl.to. 	particulars 	 '- fNo Date 	Page 

 The Applicani joined as Loco foreman 21-07-78 
 The Appliãant ws promoted to 1st Fireman 3-10-90 

3 ,  The Applicant got injury (hurt on duty) 21-09-96 
4. The Applicant remain in sick list from 22-09-96 to 15-12-97 
50 The Applicant became fit for duty 16-12-1997 
6. The Applicant again remain sick fr:om 11-08-98 to 1:9-03-99 
7, The Applicant was referred to CMS/Dibrugarh 

after treatment he was declared flit vide 

medical ceifjcate No.221 19-03-99 

8. After six months the Applicant was declared 
unfit on review 22-9-99 

The Applicant was' absorbed in alternative 
job as Jr. Clerk 	 11-2-00 

The Applicant was re-examined and declared 
fit for his original duty as 1st 2 i.re man 	5-2-03 

il. The Applicant made applicatjoii for his 
absorption in original category' but not 
considered hencethjs original application 1 	I 
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DISTRICT : TINSUKIA.. 	ti 	,ch 

IN TiM CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAHT I BENCH: GUWAHAT I. 

An application under Section1 132 of the Central 

Administrative Tribunal Act, 1985. 

0.A. No, 92_ of 2006. 

Sri Satya Narayan Pandey 

Applicant. 

- Versus - 

The Union of India & others. 

Respondents. 

I N D B X 

ri 
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1. 	Application 

 Verification 
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Page No. 
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A.Y\\j~  
Advô4ate. 



, 	j;•ri 

DISTRICT ; TINSUKIA. 

IN THE CERAL ADMINISTRATIVE TRIBUNAL 
GUAHAT I .  BENCH: GUWAHAr I. 

An application under Section) of the Central 

Administrative Tribunal Act, 1985. 

O.A. No. 	of 2006. 

Sri Satya 1'Tarayan Pandey 

son of Late Dcvi Ram Pandey 

Senior Clerk (G) 

under SSE/Elect/NXN N.F. Railway. 

Applicant. 

- Versus - 

The Union of India 

represented by the General Manager, 

North East Frontier Railway 

(N.F. Railway), Maligaon, Guwahati-il. 

The General Manager, 

North East Frgntier Railway (N.F.Railway) 

Mal igaon, Guwahati. 

The Divisional Personal Officer, 

Tinsukia Division, N.F. Railway 

Tinsukia. 

- 4, The Divisional Railway Manager (P) 

N.F. Railway, Tinsukia. 

5. The Chief Medical Superintendent 

N.F. Railway, Dibrugarh. 

Respondents. 

contd. . .2 
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DAILS OF APPLICATION: 

Particulars of order appealed against : 

This application is filed against non abEoryt,jon 

in the Original Category and non fixation of seniority as 

per the extent rule, in original post of running category 

on being declared medically fit for absorbtion in the origina1 

category in Mechanical running side. 

11. 	Non assignement of correct seniority as position 

as junior clerk (G) in Electrical Department on being 

absorbed in identIcal grade on medical decategorisation 

in violation of the terms of rule 1310 correctionship 

No.77 of I.R..M. Vol. No.1,1989 edition as pmer per 

instruction issued by the Railway Board L/No.E(NG)1/96/RE/ 

3/9(2) dated 29-4-99 circulated under GM(P)/IVLG's letter 

No.496 E/33(C)M-Pt-III dated 23-06-99. 

Jurisdiction of the Tribunal : 

The applicant declares that the subject matter 

of this application are within jurisdiction of this 

Hon'ble Tribunal. 

L,imitatiofl 

The applicant declares that the application is 

within the period of limitation under Section 21 of 

the Administrative Tribunal Act, 1985. 

contd... 3 

LfJ 	qa 7. 
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Facts of the Case : 

That the Applicant joined in the establishment 

of Loforeman/Mariani as cleaner w.e.f. 21-07-78 in 

scale Rs.196-232/-. During the course of time he was 

promoted to the post of 1st Fireman in scale Rs.950/- - 

1500/- w.e.f. 3-10-90. 

That the Applicant while working as Firernan/ 

MXN got an injury at about 21/40 Hrs. on 21-09-96 while 

performing evening duty from 14 Hrs. to •22 Hrs. as 

steam man. During that time he stipped on foot plate of 

the engine and got injury on his right leg and buttock. 

That the Applicant state that, he remained 

under sick list of DMO/MXN from 22-09-96 to 15-12-97. 

During that period he undergone treatment and on recovery 

he was given fit by DMO/MXN vide fit certificate 

N0.444 dt. 16-12-997. 

49 	 That the Applicant states that on being found 

medically fit he remmed duty of 1st Fireman on 16-12-97 

and in this regard the senior Section Engineer (Loco)/14 

issued a letter No.LE/9 dated 23-12-97. 

That the Applicant state that he again reported 

sick from 11-08-98 and resumed duty on 20-03-99. During 

this time he was given treatment and thereafter referred 

to CMS/Dibrugarh for consideration of his fitness in 

duty. On examination after treatment, he was declared 

contd... 4 
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fit in his original category as Fireman and in that 

regard fit certificate was issued vide certificate 

No.221 dated 19-03-99. It was also mentioned in the 

certificate that the case will be reviewed again after six 

month. 

That the applicant state that on completion 

of six month he was directed to appear before the CMS/DI3RT 

for review on 19-9-99 and on this medical examination 

he was declared unfit in Aye One as 1st Fireman but £ it in 

Oye-one in stationary job or desk duty vide certificate 

No.155 dt. 22-9-99. 

A copy of certifieate dated 22-9-99 is 

annexed as Annexure- 

That the applicant state that thereafter he 

was absorbed in alternative job i.same category 

in terms of DRN(P) SK's Letter No.E/A-1/MediCailY 

unfit staff,At.B. dated 23-12-99 and the applicant 

resumed in Electrical Department on 11-2-2000 as 

Jr. Clerck (G) and transferred and posted at MXN under 

SG/Elect ./i4XN. 

That the applicant states that due he made appeal 

for 	-medica1XamiflatiOfl on 13-11-02 to go back to 

his previous job as DAD and considering his appeal the DivisiO 

nal Railway Manager forwarded the Appeal to the CMS 

Dibrugarh N.F. Railway seeking decision for re-medical 

examination. 

contd... 5 
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A copy of appeal dated 13-11-02 and 

A copy of the letter dated 23-12-02 is annexed 

as nxure- LL and Annexure- H 

respectively. 

That the Applicant state that he appeared before 

Chief Medical Superintendent 1  Dibrugarh for special 
on- 

Medical examination on 05-02-03 and 6 examination he was 

found fit for original category and in that regard 

a certificate was issued on 5-2-03. 

A copy of the certificate and cornmunicatc*4 
r 

dated 5-2-03 are annexed as Annexure- V 
Th 

and Annexure- \J 	- respectively. 

That the applicant states that on being 

declared fit he again made application for his absorption 

- 	in the Running category but the Divisional Railway Manager 

without considering the genuine claim based on rule 

simply drnied to allow him to resume duty in original 

category. 

Copies of the representation dated 10-4-03, 

16-5-03, 18-9-03, 8-1-04, 6-6-04 are annexed 

as Annexure- 	series. 

110 	That the Applicant states that the ultimate 

internal communication from the Divisional 

Personal Officer Tinsukia to the Chief. Medical Superintendent 

seeking further clerification against absorption of the 

contd... 6 



Applicant in Running Category vide letter dated 16-08-04 

was duly replied by Chief Medical Superintendent vide 

letter dated 18-9-04 wherein it is specifically mentioned 

that nothing has been written in IR MM that a 

decategorised employee can not be absorbed in his original 

category if found £ it in subsequent medical examination. 

But unfortunately the Respondent did not consider the case 

of the Applicant till date and hence this application 

before this Hon'ble Tribunal for early redressal of 

his'grievence. 

5. GROUND FOR REL1IF 

For that the applicant having been found medically 

fit, under the provisions of the extant rules he is 

entitled to get him absorved in the original category 

with due seniority in that category and the respondents 

denying the same have acted, arbitrarily, illegally and 

without authority of law. 

For that the Applicant being found medically fit 

for the original job/Running category, the act of the 

Respondents denying the applicant to resume his duty in the 

original job is illegal. 

For that the Medical Mannual not having 

restricted the applicant to get absorved in the original 

category, the act of the Respondents'flOt allowing the 

contd ... 7 

2r 
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applicant to get absorved in the said category is in 

violation of the provisions of the medical manual. 

For that even after clerification from the 

genior Medical Superintendent, the Respondents having 

denied the genuine claim of the Applicant, have acted 

arbitrarily, and the said act of the Respondents amounts 

to malafide action on the part of the DRM. 

For that the seniority of the appellant can not 

be disturbed on his absorbtion in the original category 

since he appealed for re-examination medically within 

the stipulated period as per the extant Rules. 

For that any view of the matter the applicant is 

entitled to be absorbed in the original category. 

Details of the remedic axm exhausted 

That the Applicant declare that he has exhausted 

all the remedic available but with no positive result 

hence this application and the remedic sought for are 

just proper and, adequate. 

Matter not previously filed or pending with 

I 	 any other court : 

The applicant declare that he has not previously 

filed any applications writ petition or suit regarding 

the matter in respect of which this application has been 

made before any other court or authority nor any such 

application writ or suit is pending. 

tw t/4k7a /Da. 

contd... 8 



Relief souht : 

i) 	That the applicant prays for admitting this 

application call for records and on hearing the parties 

direct the Respondent to consider the prayer of the 

Applicant to absorb him in his original category of DPD 
/ 

1st fireman with all consequential benefits and due seniority 

as admissible under the extent Rule. 

That the Hon'ble Tribunal may be pleased to pass 

any other relief or reliefs as' it deem fit and proper. 

Interim relief; 

No interim relief is prayed for at this stage. 

This application is made through Advocate. 

PaLticularsQ_ i_al Order .; 

I.P.O. No. 

Date - 

Issued by  

Payable at Guwahati G.P.O. 

List of Encloser 

As per index. 

contd... 9 
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VERIFICATION 

I, Sri Satya Narayan Pandey, son of Late Di 

Ram Pandey, aged about-4g years, presently serving as 

Senior Clerk (G). under SSE/Elect./(N N.F. Railway, 

Maligaofl, Guwahati. That the statements made in 

paragraphs of the accompanying application are true 

to my knowledge, and belief and that I have not 

suppressed any material facts. 

And I set my hand on this Verification today 

the 2d day of March, 2006 at Guwahati. 

f4ti 

Place : 	Signature of the Applicant. 

Date : 

a 
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li'oii: 
S. N. Panday 
Sr.Clcrk(G) 
Under SE(E)MXN 

Jo, 
The i)ivisio,)aI Railwa y  Miagc:'(J) 
NJ. P Railway Ti usukia 

(1'hrough .irn;icr (hanncl) 

Sub:- Appeal for Re-Medical Exanunation, 

Sir, 

4 	 •; 	L 

iU H, 

With prfound rcspccc I be g  to put beIre you the fllovin g  lats br favour of your kind perusal and sympathctk action pkasc. 

That,I 	declared medically Dc-Catcgo rized In the year dti ring 1999 due to hurt on d u t~,,,while ., working  as DAD tinder SSF(LOCQ) M ri im and obsrvcd me 
'is Jr Clerk potcd under SE(Ekct) MXN s 'iltcrnitiv ippoinrrncnt 

4 	 4 

That sir,though I was mcdically dc-categoriz ed in my previous job due to hurt on du:B ut I hv not been satised for which earnestly pray your honor to kindly considcr mc once again re-medic'iI cx'iminc for wcll flrns in thc previous job, if I becdtncss  allow me to go in the prcviou.c job then I may re-instate in my original jób':oI DAD for which act o1 your kindnesN I liall h much llp1'tiJ and thcrcby ever grateful to you. 

Date: The 	Nov 2002 
Place :Marjanj 

(c 

SJA 	

is l',iitli III'. 

Satya I"Narayan Pan(le)'. 
(S r.Cle rk ((.) v1 X N) 

4 	 - 
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N. F. RnL1wFy. 

ff too of th 

'/7L2, 
	 Dlvi. IL1y )*nngor (P) 

CZ/ DU1T, 
N. P. Ratiwny, 

Subs R14odte1 cnmtnrtton, 

• 	 - 

 

Shrt SRtyn Nrnyn noy, It., itn/ZXN 
ot injury At cbunt 21/40 hz. on 21.G9.9 vhU.e Z0rtna 

duty from 14 hra. to 22 bra, as Gtninm um. Irtng that 
tLmo ho altppod on toot r.Intn of tho nngtno rn(I Cat injury, his 
rtht log And Duttk. 

'x.n 	- 
22.9.96 to 15.3.2.97 nnd givon fit by LO/X.Nv1do fit orttftto 
No,444 dt, 16.3.2,97. 10 hq rosumM duty no Iat.Ftrotn on 
16.3.,97 vid, Si.S. 	Ua m )IVXN I  a lottor Uo.L'/9 dt,23,12,97, 
Ho RgRin roortod 8tk from 13..01.98 Ptnd r9au1od duty on 20.0S.9fl. 
£giUn ho was dotu'od fit 14 his oritnn1 cnt.npry,  a 
for a porioc of 06 mntha vido fit etrttfinb No.221 dt,3.9,33,90 
ioOue)dhy you, 	 - 

Shri JAMAY . WAR ngnt.n dirnet'ja ni yotra for 
r6-.d11 ovprAnntlen on 19,0,09. In this utodta1 eanminntion 
he vAs docInred unfit in Ayo ono no Ist..Fir-cAn but f$t in Cyc'on", 
in atcittonrry job or d'ak duty wttut ginoavido your unfit 
ertifiato ilo155 dt, 22.099, Aeerdthg1y ho cia aborbod a, 
Jr.Clnz'k(G) in .octrtca]. Dptt. in a'n10 !.5@56..4590/.. and thnn 
ho Was pronotod no Sr.C].ork(G), 

Now $hrt 1ndoy h rpp1id for flonoctr4 
nxaminntton togo to his peront cntogory I,,, running stdci 
(1odtcni entvgory /i) 'whirh Is onelasod horvtth for your kind 
poruoni And dotssion pitao thnt whothor ho should be dirort'd 
at your for ro-.nodtrnl manLnntion oz' 

I 	•. 

].os Onn nPPiIttOfl. 

for tv1. 	zing'r 
N. F. r1Tinauktn 0  

Copy tos/ ètyrt Urtrnynn 1Indny,Sr,C1,rk(G)/lXN, 
/ 'tL.. 	 /ff! 

for D1:1c f 	Z1nnger (1'), ' 
N. F. r'y1wrtYvTrinukin. 



L. (c 
AttiL,g - 

Qi 	 CIV 
I.M.J) 

• 	.
If llOrfl) of Ceriflete to be used when 

all employee Is e.exawincd duri"19 Service 
ç W 	 37 

	V. tii, 
Ii,. 	 . 

	

— 	

- 

4 	
!I/ir 	 -. 	 . 

- 9 	 I hvc ex:iwiflc(1 (Ntio 	
.. tnp1oy 	acr'jflg a (dcsiguIjo1) .,, 	 .ct 	. 

In 	 /4 

	

the 	••_ 	
Hh1Dparticnt 

 wlo Ptesontcd birfl.seJfbrord me for 	 •-..., 
(ij 

Piujodjc4j ro.eanijnt1øn 

Ile 	

-...................._ 	 .
... ......•......_ 	...• 	

— 
RC.CX.I- 

tion prior to pzonl.itjon to cLss...................................................
..,.t 	(DCIjfl, tioo) 	 .., 

	

Gun,
4 	

(C.CII 
L) 	f,4r 	

M 	rfTt 	
I ke.c*am,tton (or rcon 	or P youa 	ion ' 	 V.t 	 zfti 4 ifl 

	

and hoie 
signature onj hurnb iopressjon has bccn :ppcnded c)ow 

10 	y PtCSQCC. - 	................................... 	 b ......

C 	q.q 

	

cki 	hi 	flt (o( 	cr , io in 	 .. .i: •; ... 	.... 	
- ..........._ 	- oJ RQJIWU) 	iJaJ 	

. 	 .......................... . :..2 	
1l 4t/D,aij4 ,,, - 

 -. -... ..........-. 	...... /S11.1hr out ,  *hote I 'pp/Icatt€ 

I 

	

I. 1'. 1, u/ l?mi'/Uye, 	 • 

' 	 '4 .......... 

't 
UI 

(6 
N, P. Itly. PtOS43/1379OO7/I4I3.JuIy 	—3(00o Lv% 
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A 	
•\J (I) 

To 

Thc 1) Ri\1( P)1'S I' 

rh rotigli I'r(;I)r (hann'I 

:- ,\ tsorl)(ioIl iii Ituiriririg (.rtguiv 

Rer v Your LIN() ISI752I (It.24-03-2003 

ii . , 

ii relereiiee to your letter ciftd Anve I like In inlurin you that I hive he.ii idietlly 

litted 1 ,or my orighud ciIegnrv (:ls lirsi hR , lniii rniiiii nrv) in lultumn Scniorily i.e. juti-

ni' iili first t/nmn, 2nd F/ni and l.ng.( le;iiier as l),\l) on iitifi,:itinn hisis and lrmisler In 

,\l'l )J l)ivisinii, 

Hicrefoic you are It.qtIste(l to kindly inform to the poor ;ipplieriU on vii:ii etsions 

lily i ) uttoin Seiiitirity his heeii Ii 

Viiiii kind reply is eirly sitieiie(I for Illy coilselit 	lte. 

I litiik in 	.'t tii 

'ttllisIiitilfilIl\ 

I )le: I UftI!2nif. 	

(/ 	(2.1/)CJ41dI7 

\I \:\ N\It:\'j'i\N lNDAV) 

Sejijiji' ( ItrL 

Under SI;/I:/i\I NN 

(i\ 

(o - 



ANHEX,— 	()) 

Ile 

Fioni 

Sri Satyn Narnyan i'aiiday 	 I )at i : I 5(15-2003 

Sr. Clerk (C) MXN 

t huler - SE/Ele(:t/IVI XN 

	

'1 .0, 	 . 	... 

'Ihe Divisional Railway Man :igcr( 1') 

N.F.Raiiwav, Tinsukia 

'IIrotigIi i'IoI)cr (hanncl 

Sub Absorption in Running Category 

Ref : Your I ./gNo./I'S1752 dl. 01-05.03 

Respected Sir, 

\Viih 	rcspcct nd humble sulimissioll I hC13 to lay be lore you the hdlowiiig 

few lincs for your rc-considcrat ion plcasc. 

That Sir, in rcfcrcncc to my letter No. nil dated 10-04-03 you have replied in 

para 2(t"o) in your lcucr that CMS/DBRT not meTt ioned above re-medical (SM. 

Medical). But sony to say my re-incdical examination held during the stipulated 

penod as per cxtcnt ruics. i\gin you have mentioned that I have lost ny seniolily as . 

- and when I have absdrbcd in lltLmatt\ c job is per L\knt tuics So br 

• Manual/Establish rulcs conccrn I have not found that iiiy seniority iiii L.'ht be hampered 

before the sp'ci ficdperiod of re-medical is over, . 

Therefore your kinti honour is requested to let mc know the cxi cut rule by 
• 	. . 	virtue olwhich my seniority is to be 1o: and seniority ille to indicate iiiy willin1ncss, 

iii this regard for which act of kindness I shall rcliiain eer irateIiil In you and ohhie. 

/ 	 . 	 \our: aithlullv 

.I  

• 	 (S.'\lV,\ NARAYAN PAN1)AY) 

Sr Clerk'! lcct'M\N 



?E: 

cv 

in, 	
Dale: I 81(W12003 

Tb c Division at Railway Man ager( P) 	 I  
N. F. ta iivvay, i'insukia 

I'ii ron gh p roperch an lId 

I- 

Ref - 1. Your L.NoES/752/ (lt(l.() I 1(15/03 

2. SE/E/M XN I /Nn E/i lESS I Il INN 166 dl (LI 5/()5/0.1 

Sill) :- R'iniutic, I henof. 

l espect ed Sir 

)eg nioSt lespectlully to apprise you that as (leil ed by ynli an explanation was 5ld 'inilledhy 
tnt within stipulated date li your iiilrinatioii anti I' 	trable 	ittcr;iIiuit, ltii it is a nailer o1 
ierct dial neither any favourable action has been I ken nor aiiy reply has been receIved lioiii your 
end till (tatC. 

a 

In view of the above circumstances I would like to submit herewith one Zcrox copy each of 

nv letter (laled 15/05/03 as vell as the receipt copy ol the said IClier of mine enclosed lnre, 

I l)pe, your goodseft would be kind enough In look into the nwti cl. livonrably and take 
necessary prompt action in this regard iir which act ni your kindness I shall remain ever grateful. 

Yours faithfully 
7/2 

SR.(:I ERK (U) (Eli;c.) MNN 

(C Y 
6(' c ..> 3 

' 

i. , 	' .- 4. 	A 	•t, .. 	 - 



Ile 

Jo, 
The l)ivisional Personal Officer 
Tinsukia Division, N.F. Railway 

(Throuh proper channel) 

Sub:- Prayer for seeking fruitful result on my legitimate claim as DAD, in Running. 
catcgory. 

Respected Sir, 

With profound respect and humble subnussion, I beg to draw your kind iiUcnt ion 
with the following facts for favour of your kind sympathetic, consideration & favourable 
action on my legitimate demand please. 

That Sir, in connection with the above, I have already submitted my views against 
my scnioritygoing downward as intimated by APOIISK for DRM/PilSK vide his I/No, 
ES/7521TSK, dtd 01.05.2003. But, in view of the above, due to non receipt of (he fruitful 
action or any intimation after the expression of my views, the situation compellcd we  to 
serve a rcmindcr on 18/09/03, The !irst reminder was received by DRM/PIFSK on 
26/09/2003. H 

While in spite of serving appeal and then reminder, neither any action on my letter 
was taken nor any intimation was given to me. So, being impatient once again I am hound 
to approach your honour by praying another one appeal for PromPt action Ofl lU)' lelIlcS( 
for absorbing mc.in my original category as it DAD along with my previous seniority as 
because I have been deemed fit in my original job of DAD afer being completion ol Re-
Medical examination vide CMS/DI3RT's certificate No. 55 (ltd. 22/7/03 which was duly 
informed to you. 

That Sir, In this regard, I want to let you know that the correspondence has been 
made with you s&jrolonged in this respect, but action has not yet been done finally on my 
legitimate claim. 

Therefore, lastly once ngain, I earnestly pray that your honour would kindly look 
into the matter sympathetically and impartially and would solve the problem finally 
absorbing me to my original post of DAT) along with my previous seniority as prayed for. 
This act of your kind consideration would make me grateful In you in future. 

Dated Mariani the 
8' January 2004 

Copy to (1) I)RMTfSK 
DEETSK 
Br. Sccy.. UnionJM 

(J 	 L\ 	 S 

/\ 

0 	,:t•. . 

C çOP  

.. .redofl 

	

' 	 .. 

• 	;t.r. i.ity. / TLn  

Yours faithfully 

(Satyn Nyan Panday) 
Sr. clerkiG/MXN 

I inder SE (Ii) MXN N.F. l' ly. 

For kind information and necessary 
fruitful action on my legitimate claim 
please. 

Yours faithfully, 

(Satya Narayan Panday 
Sr. cicrklG/MXN 

tinder SE (E) MXN N.F. Rly. 

'H 

1D 



'101 	
l)atc:06.06-2004 

'ihe •l)ivisioial Railvav t1anager (P) 

( I lii ougli p opc.r chtnnLl ) 

Ref. My letter dt 18-09 2003 recei ed by you on 26-09-2003 and my letter 
• dt 08-01-2004, received by you on 19-01-2004'. 

Sub. A prayer to absorb in my original post of running cutegory or inhimat 
mc ther extend rules of seniority, 

Sir, 

In reference to the subject cited above I have the honour to inform you of the 
following, facts for your perusal and kind early action please. 

That sir,. I. approached you with two reminders ( dt. 18-09-2003 and 
dt. 08-01-2004 

) praying to absorb me in my original post of running category 
retaining my seniority. In the same appeal I also requested you to let me know the 
extend rules of seniority of service applicable to my case, This I did as you inf'oiined 
me through the letter No. hS/752 Ut. 01-05-2003 that I might be ubsorbed in my 
original post of running category with bottom seniority, it is a matter of great regret 

that having waited more than a year I have not yet received any reply from your end 

regarding the matter. 1, however, again appeal to you kindly to provide me with my 
original post of running category retaining the then seniority or inform me of the 
related rules of seniority. 

I wculd very politely like to intimate you that I would be bound to adopt legal 
procedure in case of non -receipt of, any reply from your end. Kindly permit mc to do 
so and oblige thereby. 

I-loping your early treatment. 

  

Yours faithfully, 

j(Y 	 ;flqit 
.•', 	t1' 

, 

k\'hI •__-' 

( Satya Narayan Panday 
) 

Sr. Clerk ( (', ) 
Under SSl/EIccL/MXN 
N . F. Railway ,  
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As a 

ki1h Guhti-qh Crturt 

eghalaya, lanipur, Ttiput'a', Mizoran and 
Artinachij Pra[iT 	T'4  

q 

.Iu,.' scli cti on) 
• 	.1pi ihe Cek fAc. 	 –N'- 1  (iisk 

	

Vow 	
A 

3- 

ç ~7_ onev 

• 	 . C.J. A3.,. s .&r........ . Risponrient. 
(.)pposte Patty 

	

Know all men by these presents that the above nrned 	 o 

	

 
Dc' hereby nominate, constitut.e and appoint Shri. 	. 	 .•.M 
Advocate and such of the, under mentioned Advocates as shall accept this 
'Vakalatnama to be my/our true and lawfiul Advocate to appear and act for me/Us in 
the matter noted aiove and in connection therewith and for that purpose to do all 
acts whatsoever that connection includingdepositing or drawing money, fi1i 
in or taking our4papers,deeds of composition, etc. for me/us and oi my/our behalf 
and I/We agree to ratify and confirm all ,act so done by the aaid Advocate as 
mine/ours to 'all intents and purposes. In case of nonpayment of the stipulated fee 
in full no Advocat.e:.will be bound to appear or act onmour behalf .  

In witness whereof I/We hreunto set my/our hand this' the 2. .day 

	

no
- 	 ' 

Advoates 	 0' 

N.M.LAHERI 	' B .K.ACHARYYA 
B.M.GOSWAMI' L.M. KSHETRY 
P.G.BARUAH 	.. S.L. JAtN 
J.P.BHATTACHARJEE DR. YK. PHUKAN 
TPTTNT 	 i.r P LThL31'T .LJ 	.'L. .1. '4 	...L... 	 4. 	 .L'4.L.  

B.KALITA 	 • A.N. .ZMAN 
B .RDEY 

N. KAUTA' 
v— M.K. MAUMD.AR  

D .K. DAS 
SMT. P. KALITA 
rrr' r' 

£. '...'. 4.. .L'.j.LV.Li_., 

8. DUTTA :  
P. KHATANIAR 
fl BARMAN 
D. TALUKDAR 
G. PHUKAN 

Received, satisfied and acepted., 	• 	 • 

M SV  AA 	 -J 

• 	 • 	 • 	 • 	 . 	 . 

• 	 . 	 , 
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